517 Calling Attention
THE DEPUT'” MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SARDAR  IQBAL SINGH) (a)
The information is being collected and
will be laid on tie Table of the Sabha.

(b) No.
SHRI K. S. CHAVDA  (Gujrat) :
Sir, but what about our rules? The rules

say, ‘judicial proceedings’. I am talking
about our rules.

MR. CHAIRMAN: You cannot over-
rule my ruling.

CALLING AT TENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTED STRIK!" BY COAL MINE WORKERS

DUE TO NON-IMPLEMENTATION OF THE

RECOMMENDATICNS OF THE CENTRAL COAL
WAGE BOARD 1Y THE COLLIERY OWNERS

SHRI CHIT A BASU (West Bengal) :
Mr. Chairman. Sir, I call the attention
of the Ministe of Labour, Employment
and Rehabilita'ion to the reported strike
by the coal mi:e workers in a number of
coal mines on November 17, 1969, due
to non-implementation of the recommenda-
tions of the C:ntral Coal Wage Board
by the colliery owners.

THE MININTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JIIA AZAD): Mr.  Chair-
man, Sir. Agitated abou delay
in implementa ion of the recommendations
of the Central 'Vage Board for Coal Mining
Industry, Co.1 Mine Workers’ Organisa-
tions had serv: d notices of strike, as from
November 17. 1969, on a number of
colliery owner , particularly in the States
of West Bengil and Bihar. The strike
notices had d:manded full implementa-
ticn of the Coal Wage Board’s recom-
mendations already accepted by Govern-
ment, and alic acceptance of some other
recommendations relating to  gratuity,
attendance benus, house-rent allowance
and certain kinds of leave. Conciliation
was held but failed. The workeis’ de-
mands, among other subjects, came up for
discussion at the tripartite meeting of
Industrial Cemmittee for Coal Mining |
Industry, held at New Delhi on November
6, 1969. Thc employers’ representatives
were urged t¢ implement the Wage Board’s
recommendat ons.
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also announced by Government, that they
accept in principle the need for a gratuity
scheme for coalmines’ workers. The details
of the scheme are being worked out.

However, about 47,000 workers went
on a day’s token strike on r7-11-69 in
66 collieries in  West Bengal. Workers
in three collieries in Bihar also are on
strike.

The unanimous and near-unanimous
recommendations of the Wage Board relat-
ing to wages, dearness allowance and cer~
tain other matters were accepted by Go-
vernment on 21-7-67 for implementation
with effect from the 15th of August, 1967.
The recommendations are not statutorily
enforceable; implementation is being
secured through persuasion and such other
administrative action as is open in the
circumstances. According to available in-
formation 111 collieries, with a strength
of 1,47,622 workers, have implemented the
recommendations. Another 458 collieries
employing 2,44,204 workers, have also
implemented the recommendations, though
they have not given the full benefits
to the workmen, particularly in regard
to variable dearness allowance. Altogether
178 collieries, employing 31,157 workers,
have not implemented the recommenda-
tions.

Government expect the employers
to meet the workers’ just demands for
implementation of the Coal Wage Boards
recommendations in the interests alike of
good industrial relations and uninterrupted
production in the coalmines.

SHRI CHITTA BASU : From the
statement just read out by the hon. Minis-
ter, it is apparent that more than one
hundred colliery owners have not yet im-
plemented the Central Wage Board’s
Award either fully or partially. Now, may I
know from the hon. Minister whether the
present policy of the Governnent to per-
suade the colliery management to give full
effect to the Central Wage Board’s recom-
mendations has virtually failed? And in
that case what other steps do the Govern-
ment propose to take to get the Award fully
implemented by the recalcitrant colliery
owners? What stands in the way of the

. Government in making the recommenda-

tions of the Central Wage Board as statutory
ones? Why does not the Government come
out with a Bill for sanction by this august
House ?

My second point is this. Mr. Chairman,
you might have observed that there are
certain  other recommen ations of the
Central Wage Board which have not been
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[Shri Chitta Basu,]

accepted, particularly with regard to
gratuity, leave, bonus, house rent, etc.
What steps do Government propose to take
with regard to these recommendations?
They have not yet been accepted by the
managements of the collieries. The Go-
vernment might have accepted these. 1f the
Government have accepted these recom-
mendations, what steps do they propose
to take in regard to getting these recom-
mendations fully implemented ?

SHRI BHAGWAT JHA AZAD: So
far as the first part of the question is con-
cerned, it is true that the recommenda-
tion of the Wage Board and its success in
implementation are not so happy as it was
some time before. For the last two to three
years, it is unfortunate that the implementa-
tion of the Wage Board’s recommendations
is not so happy and good as it was before.
Therefore, Government is now thinking of
putting the employers and the employees
on the bargaining strength for deciding it.
Recently in the Iron and Steel Industrial
Committee, in spite of the insistence of some
of the employers including the Govern-
ment to have a Wage Board, we did not
agree to this. And I am happy to announce
that now we have got a bipartite committee
of the steel employers and employces to
decide that matter. Therefore, our policy
in this is clear.

Sir, as far as the present once is con-
cerned, we cannot make it statutory be-
cause it will not be possible for us possibly
under the law .

SHRICHITTA BASU: How ?
SHRI BHAGWAT JHA AZAD: No. We

cannot make the recommendations of the
Wage Board already made as statutorily
enforceable. That is not possible. As for the
future, I have already announced the
Government’s idea.

So far as the important consideration
about gratuity is concerned, Government
have agreed, in the last meeting on the
6th of November about gratuity; it is only
a question of how to implement it, because
the Wage Board has said that a cess should
be levied, which means that it is not the
employers who should pay, but the consu-
mers who should pay. Therefore, that
point is under consideration.

About house rent it is a component in-
cluded in the wages. Therefore we have not

[ RAJYA SABHA ]
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St TATTE (I W1W) A, §
AR ¥ g WA AEm oA dw
# We & Aarfaw oo @ed e
qfgd M 98 srmd faw @ @
AR wr fra <@g @ fraar wifaa.
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Fuwfag & At @ aw AR AT
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agreed to it. That is all that I have to say. | ®ITHT @A & HAT § Ja<Iq #, A &
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TR ¥ g ffrex & e & ok
AT WA T AW H UF a AW
HAT R AT AT AW AT g qT Ay
T AR T § 1 owA QUE oo
SATHIE AT S A W TH aR #§
uF TE fon st SKiN 3w dEa H
o safa agay s fazd) fael fr amg
IYEE A § FARAA FE g @
gL " W gwWrlg & S9
&R #r Fd gaq AT AT H @A
AEAT § ST EHA 29 FFEL HI A
F TSI ¥ gaq wr & 4r)

st gawfa oo FlAdr AT
FAT T@AT CMIEA F 1 AT gger TH
A Swx # frawr OGS 9 § R

AXH oo AT A Ay AT @A |

# I TR @E !
St AR 2 29 AFTAT AT Y
a7 FTHAT T EAY UF  AHTGSH AW
fer o fom o g a@emar avei
am AT fF o ofy ag A< fawm
wA Y faar s wfed wits 3
gfered fawrr o7 oW @O ewAEr
qiél F agW T FX WE 1 e, o
qq F AR AT AT 9W qAA WA
gg @ & e faem
TTHE Vice-CH urvAN (SR Ram Niwas
Mirp: A) in the Chair,]

SHRI NIREN GHOSH (West Bengal):
Sir, these thing do not arise out of this Cal-
fing Attention. If you allow him to men-
tion these thinys, you should allow us also
to go into deta'ls.

I (sft vw fraw fwat) -
A G2 F4T § 99 B |

A TRATNI : & AT TF 1Ay
FEATfF 99 gU ST H 99T 799 & ar
A @A I AT @A
g AR 9 YT AR A S AwEan
FF Fr gET A Ed aR § S
2) IS A § S wEiF qEy WA E
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gFOar  smrmETgA fEan ot i 4 FEFE aw
W oAwgd w1 fw fmer d AT &
JTF AW WAl "o dto THo F AW
T AT, AQIAFT  F WA AR @S
gqAg ) AT gfed A ag W W
144 M| AT ¥ ¢ WA &
aE qfed T g 9% 144 FH ML |
AT FT To o THo & FIE FF TMAT
T AR, 98t 9w frware A o
AR BT am Ha swe wie faar
M F aER Y ag WA A g
FAT QEHT IT AT &t 0 Al
|
gSHRI MONORANJAN ROY (West
Bengal) : On a point of order, Sir. Is all

this relevant to the Calling Attention
Motion ?

SHRI NIREN GHOSH: I rise on a
point of order, Sir These things are not
relevant.

grawreaR  (vw fmm faei)
AT auN WA A AT Fqfed |

sf UwEm - § oG9I H T e
®EI

SHRI.NIREN GHOSH: Sir, yov have
not heard my point of order; please hear.
My point of order is thist hat all those things
which Mr. Rajnarain is being allowed for

a pretty long time to say here do not arise
out of this Calling Attention Motion.

SHRI RAJNARAIN: Why not ?

SHRI NIREN GHOSH :
irrelevant.

SHRI RAJNARAILN : No.

SHRY NIREN GHOSH: If despite the
irrelevancy the C .~ allows those things
to be mentioned, then would the Chair
allow other Members who have facts at their
disposal a similar amount of time to seek
clarifications on all those things? This
is my point of order.

THE  VICE-CHAIRMAN  (SHRI
RAM NIWAS MIRDHA) : Hon. Members
know that the Calling Attention matter
refers to some specific incident which has
been mentioned therein, and to bring in a
whole general discussion in the garb of a
Calling Attention Motion is really not

proper,

They are
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SHRI NIREN GHOSH: That is what
he is doing.

THE  VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA) : I would re-
quest the hon. Member not to bring any-
thing outside the purview of the Calling
Attention Motion, but to be specific and
relevant.

ofy YRS : § OSE & wanfaw
T RIE |

SHRI GODEY MURAHARI (Uttar
Pradesh) : Specific about the collieries.

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA) : Specific about
the collieries does not mean that anything
about a collieries can be brought into this.

Y TSI 0 AW, qTIw ST
EedT & § § IUF AAUEE &l oA |
Ig ST SMAHYT  qEE & Gg AW |
F WE H AW FA G gag A g
W AT Tw B wE Faw S
famifaar @mr g€ ar adrgd | s @I
TErgE A WE gs AT I & FR
Fagl X IEIE | AT R A
CIG I A EIE G Ea U C O AN Cl i
T OFIRO ¥ qn AEr gan ! A gy
Y H ga@ 9@ wig g awas
41 T AT gC T T GSg H Faen
WE 5 sgrax ®@o dTo GHo & AT
wifasl #1 IT @WE T| G FErE
ai T R o g

WY, T H AT gAE TUX AT @I
A AR U g faer S & e
A 93 AT Agar g |

“Resettled workers at East Ninicha Col-
liery are still not provided with jobs.
Managements® attitude adamant and vin-
dictive. Workmen arc being harassed and
implicated in false cases by the Police in
connivance with management and CPI(M)
Shyam Bihari Singh, Lall Bihari Singh,
Jhallak Singh and Azit Singh Saini
implicated in false cases and arrested on
17-11-1969"’,

grawreaw  (sft an feare fawf) .

TR @b S| # IPEF I
qg FHT H ww gfed
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O AR W A ors & Y gua o
ST A T M emEee frav g T®
ey § fyat FEadr Iwiw wr e
SHH gW @ WA A 3 awA

SHRI ANANT PRASAD SHARMA
(Bihar) : Sir, the honourable Minister has
stated that 178 :ollieries have not at al
implemented the recommendations of the
Wage Board. I would like to know, in
view of the recen! increase in the price
of coal by 70 pais: per ton, whether the
Labour Ministry will see that these col-
lieries which have not implemented the
recommendations »f the Wage Board, do
not get the benefil of this increase in price
and also whether the Labour Ministry
will advise the Riilway Ministry not to
purchase coal fron: these collieries till such
time that they have implemented the
recommendations of the Wage Board.

ol WITER @7 AT ;. agq ST g
[WE HA™E T 3@ 9 & fAag WK
fem & ok frw it q@mon @ f5 oY
FEer @Il 8 dEw fag wg oS
s & @ f FASw Fv FEitaa
FXGEE! 59 gevy & §  AEA™
T ¥ ATHATE HR gHEIR st e
RBegfF o ag whw & g F
TEH! Fgifaq FX |

SHRI CHITTA BASU: There have been
violations of this 1ule. Why ?

SHRI KALYA Y ROY (West Bengal) :
Sir, I was the leader of the A. I. T. U. C.
delegation whith attended the  sixth
meeting of the Co 1 Industry Committee
in November in relation to the Wage
Board’s recommendations. Unfortunately
the Government 1as not yet declared the
date on  which the gratuity scheme
is going to be intr.duced in the coal-mines.
The gratuity scheme is a major issue of the
strike notice. Sircondly, the Govern-
ment has also asiured that it is going to
abolish immediatsly the Central Recruit-
ing Organization as recommended by the
Labour Commiss.on. But unfortunately
the Government has so far declared neither
the date of introduction of the gratuity
scheme nor the late of abolition of the
Central Recruitirg Organization. The
strike took place .1 a large number of coal
mines in West Brngal because the United
Front Governmenl gave protection to the
coalminers in As wnsol belt. Unfortunately
there could not be any strike in the Jharia
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Belt although the implementation of the
Wage Board’s recommendations was the
wotst in Bihar and there the strike could
not take place because of the corrupt
practices of the police in the State of Bihar
and the police in Bihar is under the Cen-
tral Government now. 1 would like to
know what the Government is going to do
about the non-unanimous recommenda-
tions of the Wage Board, the date when the
Government is going to announce the
introduction of the gratuity scheme
in the coal-mines, the date of abolition of
the Central Recruiting Organization
and the date when the bonus clauses will
be amended as per the decision of the
November session of the Industrial Com-
mittee for Coal Mining Industry because
we feel the Government is responsible
for the strike and also for the unrest in
the coal-mines because every time the
Government particularly the Railway
Ministry, is succumbing to the pressure of
the coal-mine owners, And the coal-
mine owners are getting an increased
price without implementing the Wage
Board’s recommendations. And, Sir,
the Regional Labour Commissioner of
Dhanbad—I am making this allegation—
is in the pay of the coal-mine owners and
that is why the Bihar coal-miners are the
worst exploited in India teday. The
Government of India has a duty to protect
the interests of the coal-miners. Lastly,
I entirely agree with Mr. Rajnarain’s
remarks about the activities of the Com-
munist Party (Marxist). Instead of
fighting the coal-mine owners, the CP(M)
workers in many places are  colluding
with  the coal-mine owners to suppress
the All-India Trade Union Congress and
Hind Mazdoor Sabha in a way which
is most shocking to any civilised society.

SHRI BHAGWAT JHA AZAD: Sir,
as I have said the Government wants
to implement the gratuity scheme in the
coal-mines, We will announce that. But
the House would appreciate this point that
the Wage Board... ( Inferruptions).. has
said that it should be paid by a cess on the
consumer. Normally gratuity is to be paid
by the employers. But here is a recom-
mendation which says, “Pay gratuity by
a cess on the consumer’” . The Govern-
ment has to consider this point. So far as
the date of introduction is concerned, I
have categorically stated that we have
agreed to it and we shall do it. It is only
a question of considering how to pay it,
whether by a cess on the consumer or by
any other method. That is the point which
1 would like you to consider. I cannot say
immediately it can be done.
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Then about the CRO. We are taking
steps for this. It is a voluntary organiza-
tion of the employers. I thik Mr. Kalyan
Roy will agree with me that the employers
also have agreed for the abolition of this.
We also agree and steps are being taken.

Then, Sir, he has made a very unfor-
tunate allegation that the RLC is under
the pay of the coal-mine owners. I categori-
cally deny this. We have no cvidence what-
soever. It is wrong, absolutcly mischie-
vous.. (Interruptions).. .CP (M) and all that,

SHRI BHUPESH GUPTA (West
Bengal) : On a point of order. ..

SHRI BHAGWAT JHA AZAD : This
has to be decided amongst themselves in
West Bengal, not by the Government of
India...

(Interruptions)

SHRI BHUPESH GUPTA: On a point
of order, Mr, Vice-Chairman. An honorable
Member of the House has made a specific
allegation, a serious allegation, naming the
officer, the Regional Officer, saying that
according to the facts and information
available to him he is in the pay of the
coal-mine owners. We also hear from
various sources that this is so. I should like
to know whether the honourable Minister
is prepared to institute a proper inquiry
into this allegation by a man who com-
mands the confidence of both sides before
he comes and says, “I have no information,
no evidence.” Surely the officer who
indulged in corruption will not send you
the file saying that he is indulging in such
and such practices. It will not be onted on
the file. It has to be brought to your notice
and it has been brought t your notice
repeatedly by the Memb . s of this House.
It is your duty to go into this matter in a
manner which will evoke some measure
of confidence among the Members of the
House. Who does not know that these
officers are downright hirelings of the coal-
mine owners ?Who does not know this public
scandal which the coal-mine owners have
started ? Today you are saying all this kind
of things to cover all such people. I say the
Ministry is failing in -. duty. Itis a failure
on the part ol the Miniuiry in carrying out
its duty. Therefore, I demand the Parlia-
ment should give instructions to this Minis-
try for a proper inquiry into the allegation of
downright corruption and malpractice in-
cluding bribery on the part of these officers.

SHRI BHAGWAT JHA AZAD: Sir,
it is definate our duty to inquire into the
allegations which are properly made in
writing, ,

[ RAJYA SABHA ]
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SHRI BHUPESH GUPTA: On a point
of order Mr. Vice-Chairman.

SHRI BHAGWAT JHA AZAD: T must
have the right to reply. I must reply to the
points raised. He cannot go on like that,
Sir. What I am saying is this ...

(Interruptions)
SHRI RAJNARAIN : On a point of

order,

SHRI BHAGWAT JHA AZAD: I have
not yet finished my reply.

SHRI RAJNARAIN: No,
point of order.

grawrener (=it iw fraw faut) ;A
ar sfsg

no. On a

sft TeAmEe : gw fem ..
(Interruptions)

I SHRI BHAGWAT JHA AZAD: Sir,
unless the allegations are made properly

’ in writing, we are not going to institute
an inquiry into the hearsay of the honou-
rable Member. ..

(Repeated interruptions)

oY TRAMTAW : 3T JF  FFET o
TAddg, gadra qaT H R o A@er &
TR § ™ TFR F g e
gAT TG gy fr Wl ;g wg 7 dwaw
AR I & AT gEeEm &S fafad
AT TGN AT AT AR AT AGL FL |
e FT Y AT T@ GEA H  dAw
AMAT 2 qg  IqET  Ieqitatafady Far
g, 7 sax faqg foea@e garg @

AT | ST ATOT AT JEHY A HET TAT
FT U K7 F1AT B, HALT «F5 gy
&, 9 aF gaw! fafad a8y fadir zw sea
THEY A G oamew R wa)
F O9g T okEN WY, Az IRy
TAT AT FEY

st WU ;A AT ¢ oGwdw 9T
F AR AT FT R ST e
qMIT TTE IT A AT FE, A
Tyt § ag WY fAaw @ 5 ayaeie

| TSRS STUT E W F A e Ay
| g0 337 & sae @ A qar
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§F S A T IS AT UG TE FAT
g § wiw 4g) oew | A 9gd T
1T FEr 9v i

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, on a point of order. It is for
you to give a ruling. I do not think any
ruling from my f{riend, Shri Bhagwat
Jha Azad, is necessary. A charge has been
made much more authentically by an
M.P. or by a priv:.te citizen. It has been
made on the floo: of the House. That is
much more impo tant. A letter is written
to you, a memorandum is sent to ycu
it has been made « n the floor of the House,
and hence it has icquired special import-
ance and my frin:d, Mr. Rajnarain, has
rightly pointed ou' this aspect. Still my
freind says, Do i’ in writing.”” When it is
made on the floc of the House, it forms
part of the recorc of the House. (Interrup-
tions.)

SHRI BHAGWAT JHA AZAD: Please
do not try to pullme that way; I have
litened to your harangue.

SHRI BHUPEH GUPTA: I might tell
this illiterate Mi: ister that he does not
know the rules of the House or the proce-
dure of the Jouse. He calls it a
harangue.

(Interruptions)

SHRI BHAGVVAT JHA AZAD : 1
cannot tolerate ) this, Sir. The hon,
Member must be 1ave properly. If he only
shouts, I can alsi do it.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, I will not allow him to get away
with it. Look at he arrogance that he has;
they have lost their majority but the
arrogance they 1:tain in  f{ull force ;
I hope some of th : Ministers should be voted
out by no confid :nce or censure motions.
Mr. Vice-Chairnan, please ask him to
withdraw  that remark. (Interruptions).
He wants to have everything in writing an
then he will proceed with it. He calls
my speech a harzngue. He does not under-
stand the differcnce between a speech
and a harangue.

SHRI BHAGVWAT JHA AZAD: Let
him speak on the point. Otherwise I
can also reply in the form of a running
commentary.

(In erruptions)

SHRI BHUPESH GUPTA:
remember that tl ose days are gone.

Please
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st TFATGAn : s AT OF e
R RC TR A A | A i R ol
g F AR @Y AT AIfE |
T & I T AET gWT =vfEw
TqET FT G T a8 G 07 g9
T ML ITE Fg W T a1 TR G
T AT FIHL, AWEH T Il
T SR | R ST Sea} AT welr
IWE agsaTEeg |

SHRI R. T. PARTHASARATHY: Sir,
I wish to make a humble suggestion.
The hon. Minister  was pleased to state
that a petition in writing should be given.
According to the British parliamentary
practice for centuries it has been accepted—
any statement made by any Member is
sufficient for the Government to take note
of. It is absolutely not necessary that it
should be given in writing. Over that
small thing this quarrel should not have
taken place. I hope the hon. Vice-Chair-
man would be pleased to give a ruling on
that point so that in future this kind of a
gituation does not arise.

SHRI KALYAN ROY: I had already

given it in writing to the Union Labour
Minister about a month back.

SHRI BHUPESH GUPTA: So he was
suppressing the truth. Having got that
letter, he wants another letter also. It is
like  suppressio veri suggestio falsi. (Interrup-
tions) Mr. Shah, you are the Leader of the
House. Please kindly control him.

THE LEADER OF THE HOUSE
(SHRI K. K. SHAH): I request both of
you to forget what has happened. Now
you can argue the case.
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SHRI BHUPESH GUPTA: I am
ready to forgive and forget provided the
other man does it.

SHRI NIREN GHOSH: Sir, the hon,
Minister wherever he has stated it has been
implemented, it has not been implemented.
I have myself visited those areas. I know
that even 1.29 is not given let alone 1.47
except of course a very few collieries. If
they have intimated to you in that way,
they have given you some false information.
Are you aware of the troubles that are going
on in the collieries, including the strike
arising out of the non-implementation of
the Award, theekedari and CRO? Where-
ever the workers want to fight for their
rights, these people come in their way.
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You know that years back it was accepted
by a tripartite committee that it should be
abolished. I am told that wherever there is
theekedari or wherever there is CRO,
violence is bound to take place because they
are the very embodiment of violence.
Wherever the workers can pick up courage
against this injustice, it is unfortunate that
Shri Rajnarain almost in collusion with
the management contractors has unleashed
violence in those areas. I do not wish to
go into details.

=it TR ¢ QKT |

SHRI NIREN GHOSH: I can go
into every case, if you like. They are killing
and murdering workers and he is their
protege; they are working in collusion
these contractors and the GRO  people.
Shri Kalyan Sankar Ray knows all these
things but he will not dare to say these
thingsin thé trade union circles. Everybody
knows that the HMS unions running in
Asansol are fully in collusion with the
managements; they arc depending on_a
certain strata of company stooges. He
knows it also but he will not tell it anywhere
in the trade union circles. That is the
position. I can give one instance. In the
Madhuban colliery because the workers
were fighting for the implementation of the
Award, the company contractors and
goondas murdered one trade union worker
in broad daylight and thereafter the com-
pany declared a lockout; it is there for
2} months. I understand that the R.L.C.
has recommended that it should be refer-
red to adjudication and the lockout should
be prohibited but the Government are
taking no steps whatsoever, The theekedari
and the contractor system are rampant in
all the collieries. They are the paid goon-
das of the collieries and the CRO is a
paramilitary organisation. It was recom-
mended that it should be disbanded but
itis not being disbanded; there is a reign of
terror going on. Therefore, Mr. Vice-
Chairman, even if the wage board re-
commendations are  made statutorily
enforceable, they will not be implemented
unless these things are done away with.
I know of a ceratain case in the Andrewy ule
colliery.
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I cannot allow all these rubbish things
to go unchallenged.

{ Interruptions)

SHRI BHUPESH GUPTA : I think
we better pass on to the next item.

SHRI A. G. KULKARNI (Maha-
raghtra) Sir, why don’t you ap-
point Mr. Bhupesh Gupta as the arbitrator
between both of them ?

SHRI BHUPSH GUPTA : 1 am a man
of peace and I do not like the cold war in
Bengal to be brought in here. I appeal to
both my friends.

SHRI A. G. KULKARNI
arbitrator between them.

s AT ¢ F wg aWi e wT W@
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HT FIZT 7 ¥ (93, gear ¥ fagd atx
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o qar A fraa adiadt e gwrd ag
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THE  VICE-CHAIRMAN  (SHRI

RAM NIWAS MIRDHA) : Mr. Niren
Ghosh now please wind up.

SHRI NIREN GHOSH : I ask whether
Government would take measures to
abolish the contract system and abolish
the Central Recruiting Organisation so that
some sense of normalcy could be restored
there. I ask whether they would catch hold
of the collieries by the neck. Unless that is
done nothing would beimplemented there.
They are adopting illegal means. Sand sto-
wing is not being done in the porper manner.

: Be an
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There is large-scle subsidence of the soil
in the colliery a1 sas because the colliery-
owners do not ab de by the law and doing
sand-stowing in the proper manner. So
you can catch the n by the neck and bring
them to book !or not implementing the
Wage Board’s ecommendations. Only
then things will iinprove. They are already
making profits; :tis not that they are not
making profits aid there isno reason to
sanction an increase in the coal price in
order to introduce gratuity because the col-
liery-owners are i fact making huge profits
through illegal means. May I know why
you should incre: se the price of coal when
all the big collier;--owners are making huge
amounts of prof ts through all sorts of
means.

THE VICE-JHAIRMAN (SHRI
RAM NIWAS MIRDHA) : That will do
Mr. Niren Ghos! You have taken enough
time. That is eno1 gh.

SHRI BANKA BEHARY DAS
{(Orissa) : Whatever he goes on saying,
shall we keep silent?

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA) : Please take
your seat, Mr. Ni en Ghosh.

SHRI BHAGWAT JHA AZAD: Sir,
I would like to say once more that Go-
vernment have always impressed upon the
employers that the  recommendations
of the Wage Board should be implemented.
We have persuaded them in meetings and
we have told thein, and as I have already
stated, the recomraendation has been im-
plemented in the « ase of 35%, of the colliery
workers, partially implemented in the case
of 58%, and not implemented in the case
of 7% involving 178 collieries and about
31,000 workers, ind they are small col-
lieries employing small numbers of workers.
We are trying to persuade them that
this should be done. So far as gratuity is
concerned, as I have said already, we
have accepted it in principle. How to do
it is a question for us to decide and there-
fore, Sir, we ha'e been saying that {rom
our side we arz trying our best. Our
regret is that the recommendation of the
Wage Board is 1.0t enforceable statutorily
and therefore t! is difficulty. But, Sir,
we are trying ou ' best as to how as far as
possible it could »e done.

As far as the m 1tual admiration between
Shri Niren Gho h, Shri Rajnarain and
Shri Kalyan Ro - is concerned, I have no
comments.
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SHRI BHAGWAT JHA AZAD : 1
would like Shri Bhupesh Gupta to reply
to that question. Would he agree that the
Central Government should interfere in
the domain of West Bengal if it is a ques-
tion of law and order ? How can we send
a deputation?  Haop. Members are free
to go anywhere they like, but the Central
Government cannot send a deputation to

enquire into a matter of law and order.
At least I cannot do it.

S TIRATTAS ¢ T AFASETE FT
Fn S 98 W 9 feqww g 1 qE
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SHRI NAND KISHORE BHATT
(Madhya Pradesh) : Sir, we very
much appreciate the efforts of the Central
Government in trying to see to the imple-
mentation of the recommendations of
the Coal Wage Board. But, Sir, simply
efforts alone do mot help. As already
pointed out by the hon. Minister, 25%
collieries employing less than 25% of the
total labour force have not yet agreed to
implement the recommendations of the
Wage Board in full. Sir, the workers
of these collieries have deferred the notice
of sirike by a week and strike will take
place on the 24th of this month. I want
to know from the hon. Minister what
steps he has taken to bring pressure and
force the managements to implement the
recommendations of the Wage Board.
And if there is any slackness or lukewarm,
attitude on the part of these employers
are the Government in a mood to cancel
the licences of these collieries? That
is number one. Number two; I also want
to know the number of collieries in the
area of Raniganj coal-fields and also
in the area of Jharia coal-fields who have
not implemented these recommendations
and the steps the Government is taking to
encourage such of those workers who are
genuinely interested to see that the produc-
tion is maintained and the work is not ham-
pered. Is the Government going to see that
their efforts to maintain the production
targets is not hampered and the recal-

citrant and defaulting employers are
brought to book, if neced be, by pro-
secuting them?

SHRI BHAGWAT JHA AZAD :

Sir, it is naturally the concern of the
hon. Members to repeatedly ask us as
to what we are doing about the emfor-
cement of the recommendations of the
Wage Board. As I have said Sir, since
it is not enforceable statutorily, therefore
we are persuading them, we are requesting
them and also fixing criteria, a criterion
that tenders will be accepted only from
those who have fully implemented the
recommendations of the Coal Wage Board.
I would like to restate the figures about
non-implementation for the information of
the hon. Member. It is only in the case of
7% of the workers it is only in 178 collieries
where the workers employed are about

[RAJYA SABHA] 4
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31,000. Soitis not25%. Sir, we are trying
our best to persuade the employers even
now. We have met on the 6th and we
have asked them that they shoud do it.
We have requested the Railways to see that
the tenders of such employers are not
accepted and that they should accept the
tendersonly from those who have fully
implemented the recommendations of the
Wage Board. I{they are not going to imple-
ment them within three months, we shall
see what other action could be taken. We
on our side are doing as much as possible
under the law. The hon. Member has
talked about particular areas. In Asansol
it has not been implemented in 25 collieries
employing 5,398 workers. In  Dhanbad it
has not been implemented in 141 collieries
involving 20,423 workers.
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SHRI BANKA BEHARY DAS : Sir,
I have been standing for long to seck
clarifications as I am connected with a
central trade union organisation with
which many of the colliery trade unions
are affiliated.

=Y ¥t wvt T (fagm) ot e
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SHRI BANKA BEHARY DAS : There
should be some procedure so that those
who cannot shout can get sufficient atten-
tion. Such a procedure should be evolved;
otherwise what is the use of our sitting
here? Or, would you like us to shout and
to violate your ruling? Either you should
accept that position or give sufficient
attention to those Members who abide
by the rules. There is no other alternative
before you.

THE VICE-CHAIRMAN
RAM NIWAS MIRDHA)
ahead now.

SHRI BANKA BEHARY DAS: The
Minister himself admitted that more than
2,51,000 workers have been affected in the
sense that either partially or wholly the
recommendations of the Wage Board have
not been implemented and he went on to
say that they were trying to sit round the
table and persuade them. I do not know
how long this persuasion would continue,
I would now give a categorical suggestion
since the Award is not statutorily binding

(SHRI
Please go
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according to the prevailing law. Just like
the Railways the public sector undertakings
of the State Goyernments and the Central
Government coisume more than 25 per
cent of the coal produced in the country
though the Raiways consume more than
half. They must say that they will
not accept any “ender unless in the tender
the coal mine-o wners specifically mention
that they have sccepted and implemented
the recommend: tions of the Wage Board.

Secondly I want to know whether the
Labour Ministrv would move the Ministry
of Mines that wiicnever there is a question
of renewal of the lic2nces of coal mine-
owners in the lic :nce terms it would be spe-
cifically mentio; ed that as far as the recom-
mendations of t! ¢ Wage Board or the Awa-
rds of the Tribinals are concerned, unless
they implemer: them the renewal of the
licences would not be considered at all.
Then only he ran bring the recalcitrant
mine-owners to the table and finalise
the matter. Ctherwise there would be
no finalisation. I know the tenders of
even those colli sries which are supplying
to the Railways and which have not
accepted them 1ave been accepted by the
Railways. That is my information.
The Labour Ministry can surely take it
up with them.

SHRI BHACWAT JHA AZAD : We
shall try to persuade them as long as we
do not succeed It should be appreciated
that even by tlis method we have been
ahle (o achiev: quite. a success. Let us
not be little that. As I have said, in the
case of 111 collieries involving 1,47,622
workers it 3 full  implementation
As the price index has gone down,
viable Dearnes Allowance is Rs. 1-29
from 1st Cictober, 1969. In the
case of 58 pe: cent of workers ihey are
partially imple nenting it. We have not
succeeded fully in the case of 31,157 wor-
kers, that is, in about 7 per cent. There-
fore let us not b:little the results achieved.
Since the Wag: Board recommendations
are not enforcezble in law we have to per-
suade them and by this method of per-
suasion we hav: succeeded quite a lot.

So far as the suggestion that if they are
‘not implementt d their tenders should no
be considered is concerned, we have taken
that decision that the tenders of only such
collierics which have implemented should

be accepted.

SHRI BANK.A BEHARY DAS : What
ahout the public sector undertakings like

the H.S.L. and
5—41R.S., 39
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SHRI BHAGWAT JHA AZAD : We

have writlen to all the Public Sector under-
takings that they should consider only such
cases where they have fully implemented.
1t may be possible that some of them might
not have followed this but the moment
our attention is drawn or we come to know
ourselves we again write to them to say
that this is our decision.

So far as the renewal of licences is con-
cerned, the concerned Minister is here in
the House. We shall also draw his
atter.tion about the suggestion of the hon.
Member.
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TO TRAFFIG
OBSTRUCTION ON PUBLIC ROADS
CAUSING INCONVENIENCE TO
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